
IN THE COURT OF SH. AMITABH RAWAT, 
ADDITIONAL  SESSIONS  JUDGE03 

(SHAHDARA), KARKARDOOMA COURT, DELHI

1. I.A. No. 812021 (Sharjeel Imam )
2. I.A. No. 902021 (Khalid Saifi )
3. I.A. No. 922021 (Umar Khalid )
4. I.A. No. 942021 (Meeran Haider )
5. I.A. No. 962021 (Mohd. Saleem Khan )
6. I.A. No. 1012021 (Shahdab Ahmed )
7.I.A. No. 1042021 (Saleem Malik @ Munna )

SC No. 1632020 (RIOTS CASE)
FIR No.  59/2020 
PS Crime Branch, Delhi (Investigated by Special Cell)
U/S.   13/16/17/18   UA   (P)Act,   120B   r/w   109/114/124
A/147/148/149/153A/186/201/212/295/302/307/341/353/395/419/420/427/4
35/436/452/454/468/471/34 IPC  & Section 3 & 4 Prevention of Damage to
Public Property Act,1984 and Section 25/27 Arms Act
State Vs. Tahir Hussain & Others

COMMON ORDER

03.02.2022 

In view of the Office Order No. 207230/Judl./SHD/2022 dated

14.01.2022 of the Ld. Principal District & Session Judge, Shahdara District,

Karkardooma Courts, Delhi  pursuant to the directions of the Hon'ble High

Court of Delhi, proceedings in  all the matters are being conducted through

video conferencing using CISCO Webex App.  

Present :  Sh.     Amit     Prasad,     Ld.     Special     Public     Prosecutor     for

the   State alongwith I.O/Addl.   DCP   Alok   Kumar, and ASI Raj Bahadur

Gill, Pairavi Officer for Special Cell.
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Sh. Tanvir Ahmed Mir and Sh. Talib Mustafa, Ld. Counsels for

applicant/accused Saleem Sharjeel Imam. 

Ms.   Rebecca   John,   Ld.   Sr.   Advocate   with   Ms.   Praavita

Kashyap, Ld. Counsel for applicant/accused Khalid Saifi. 

Sh. Trideep Pais, Ld Sr. Advocate with Ms. Sanya Kumar &

Ms. Rakshanda Deka, Ld. Counsels for applicant/accused Umar Khalid. 

Sh. Faraz Maqbool, Ld. Counsel  for  accused Meeran Haider. 

Sh.   MujeeburRehman,   Ld.   Counsel   for   applicant/accused

Mohd. Saleem Khan. 

Sh. Shivam Sharma, Ld. Counsel for applicant/accused Shadab

Ahmed. 

Sh.   Bilal   Anwar   Khan,   Ld.   Counsel   for   applicant/accused

Saleem Malik @ Munna. 

Ms.  Rebecca   John,  Ld.  Senior  Advocate   for  accused  Khalid

Saifi has submitted to the Court that the proceedings of the Court have been

reported in the media and she has objection to the screenshots of the live

proceedings being uploaded on the social media and she has requested that

the Court may pass order on this. 

Without going into the specifics of the matter, it is impressed

upon to all the media persons that henceforth the screenshots of the live

proceedings be not uploaded.     However,   there  is no hindrance at  all  on

joining and reporting the entire proceedings or arguments advanced by the

parties or reporting upon the contents of chargesheet and accompanying
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 material in the chargesheet. 

Arguments on behalf of prosecution heard for more than four

hours.  Arguments concluded by prosecution. 

Ld. Counsels for accused persons have requested for rebuttal

arguments.

Let prosecution file written submissions alongwith judgments

on which they seek to rely upon. 

Ld. Counsels for almost all the accused persons have requested

that the written submissions be filed first and thereafter, they would like to

address rebuttal arguments. 

Ld.  Prosecutor  submits   that  he would  take  at   least  a  week’s

time to file written submissions. 

Let written submissions be filed by prosecution by 13.02.2022

with advance copy to all the Ld. Counsels for applicants/accused persons

As the requests and convenience of Ld. Counsels for accused

persons, the dates are being given.

Let bail applications filed by applicants/accused persons be put

up, as per the following schedule : 

i)  Bail   application   filed  by   accused  Sharjeel   Imam  will   be

taken up for rebuttal arguments on 07.02.2022;

ii)  Bail  application filed by accused  Shadab Ahmed  will be

taken up for rebuttal arguments on two consecutive dates i.e. 09.02.2022 &

10.02.2022;
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iii) Bail applications filed by accused Mohd. Saleem Khan and

Salim   Malik   @   Munna  will   be   taken   up   for   rebuttal   arguments   on

10.02.2022;

iv) Bail application filed by accused  Meeran Haider  will be

taken up for rebuttal arguments on 15.02.2022

v) Bail application filed by accused   Umar Khalid & Khalid

Saifi will be taken up for rebuttal arguments on 16.02.2022; 

(Amitabh Rawat )
Addl. Sessions Judge03

       Shahdara District, Karkardooma Courts,
Dated: 03.02.2022
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